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IN THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
IN
ORIGINAL APPLICATION NO. 188 OF 2023

IN THE MATTER OF:-
GAURAYV KUMAR ..APPLICANT
VERSUS
STATE OF UP& ORS. ..RESPONDENTS

Reply on behalf of respondent No. 03 i.e. State Level Environment
Impact Assessment Authority, U.P. (“SEIAA”)

MOST RESPECTFULLY SHOWETH: -

PRELIMINARY SUBMISSIONS:

L. At the outset, the answering respondent denies each and every allegation,
contention and/or insinuation contained in the instant Application, which
is contrary to and/or inconsistent with what is stated hereinafter. In any
event, nothing contained in the Application which is not specifically
admitted herein, be deemed to have been admitted, for want of denials

or otherwise.

II.  Ministry of Environment and Forest, Govt. of India through its
notification dated 14/09/2006 (as amended) has made it mandatory to
obtain Prior Environmental Clearance prior to establishment or
expansion of any such project or activity which is listed in the schedule

of notification.

Environmental clearance shall be required for:
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IV.
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a) All new projects or activities listed in the Schedule to this

notification.

b) Expansion and modernization of existing projects or activities listed
in the Schedule to this notification with addition of capacity beyond
the limits specified for the concerned sector, that is, projects or
activities which cross the threshold limits given in the Schedule,

after expansion or modernization;

¢) Any change in product-mix in an existing manufacturing unit

included in Schedule beyond the specified range.

d) Objective of this process is to impose certain restrictions and
prohibitions on new projects or activities, or on the expansion or
modernization of existing projects or activities based on their

potential environmental impacts.

The environmental clearance shall be taken from Central Government in
the Ministry of Environment and Forests for matters falling under
Category ‘A’ in the Schedule and at State level, the State Environment
Impact Assessment Authority (SEIAA) for matters falling under
Category ‘B’ in the said Schedule, before any construction work, or
preparation of land by the project management except for securing the
land, is started on the project or activity. The State Environment Impact
Assessment Authority (SEIAA) shall base its decision on the

recommendations of a State level Expert Appraisal Committee (SEAC).

The SEIAA and SEAC, Uttar Pradesh have been constituted by Ministry
of Environment and Forest & CC, Govt. of India vide notification
bearing no. S.O 3338(E) dt. 16.10.2017 and subsequently reconstituted
through notification bearing no. S.O. 2276(E) dated 11/06/2021
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V.  Directorate of Environment, Govt. of U.P. has been declared to function
as Secretariat to these statutory bodies i.e. SEIAA and SEAC by State

Government.

VI. All such project proposals received to the SEIAA, UP for Prior
Environmental Clearance are dealt according to the EIA Notification,

2006 (as amended).

Reply on Merits:

1. District Level Environment Impact Assessment Authority (DEIAA) was
constituted vide EIA notification dated 15.01.2016 and procedure for
preparation of DSR for each minor mineral was given, which was to be
finalized by DEIAA. DSR was to be updated once every five years by
DEIAA.

2. Itis submitted that EIA notification, 2006 (as amended) did not incorporate

provision for approval of DSR by SEIAA.

3. As per MoEFCC O.M. dated 12.12.2018 grant of EC by DEIAA for areas
less than 5ha was discontinued. Instead, Evaluation and Approval of ECs
by SEAC and SEIAA was provided. No mention of DSR approval was
made in the O.M. dated 12.12.2018.

4. Hon’ble NGT Order dated 30.05.2022 in O.A. No. 403/2022 states that:-

a. ...(8) “In the meanwhile no lease shall be granted and also no mining
shall be commenced in any of the mining sites in District
Saharanpur, Uttar Pradesh before completion of replenishment

study, updation of DSR and grant of environmental
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clearance/CTE/CTO on the basis thereof in accordance with SSMG,
2016 and EMGSM, 2020...”

5. As per para 4.1.1(a) of Enforcement and Monitoring Guidelines for sand
mining 2020:- “DSR for sand mining shall be prepared before auction/e-

auction/grant of mining lease/Lol by Mining department”.

6. So, a clarification was sought from MoEFCC by SEAC on 16.11.2023 in
this regard. Copy of Concerned letter dated 16.11.2023 is being filed

herewith and marked as Annexure no.01.

7. MoEFCC, Gol has clarified vide letter dated 04.12.2023 and mentioned
that:-

.... “The matter has been examined in the Ministry. In this context, it is
informed that, as per Ministry’s notification dated 25/07/2018, the DSR
is prepared by the District Authorities and it should be in sync with
Sustainable Sand Management Guidelines 2016 & enforcement and

Monitoring Guidelines for sand mining 2020.

Further, the Hon ’ble NGT vide its order dated 29/09/2022 in OA No. 34
of 2022 titled Subhash Bhai Ishwar Bhai Parmar Vs. State of Gujarat &
Ors. observed that they would like to follow the principle laid doen by
the Hon’ble Supreme Court in order dated 10/11/2021 in Civil Appeal
Nos. 3661-3662 of 2020 titled State of Bihar V/s Pawan Kumar. The
above referred order of Hon ’ble SC mandates submission of DSR to State
Expert Appraisal Committee (SEAC) for examination and evaluation and
State  Environment Impact Assessment Authority (SEIAA) for

approval...”

Copy of Concerned MoEFCC, Gol letter dated 04.12.2023 is being filed

herewith and marked as Annexure no.02.



1106

8. Further, a Joint Meeting of State Environment Impact Assessment
Authority (SEIAA) & State Expert Appraisal Committees (SEAC-1 &
SEAC-2) was held on 02.02.2024. Wherein, “the SEIAA and SEAC jointly
discussed the matter and formulated detailed Standard Operating
Procedure (SOP) regarding preparation and modification of DSR. Copy of
Concerned Minutes of Meeting dated 02.02.2024 is being filed herewith

and marked as Annexure no.03.

9. Thereafter, District Jalaun regarding DSR approval was the first to
approach the answering respondent and matter was considered in Joint
meeting of SEAC-1 & SEAC-2 dated 02/04/2024 & 04/04/2024 for
evaluation/appraisal of DSR of District-Jalaun. Para wise response and
compliance as per the “Standard Operating Procedure” formulated by the
Joint committee of SEAC/SEIAA was presented before the
committee(SEACs). On the basis of documents and presentation the joint
committee after detailed deliberation recommended to approve the District
Survey Report (DSR) of District-Jalaun along with the conditions. The true
copy of the Approved MOM of joint committee of SEAC 1 & 2 is annexed

herewith as Annexure no.4.

10.That it is further submitted that similarly the DSR for District Saharanpur
was considered in Joint meeting of SEAC-1 & SEAC-2 scheduled on
03\05\2024 for evaluation/appraisal. The minutes of Joint meeting are still
under process. A true copy of the letter for meeting is annexed herewith as

Annexure no. 5.
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PRAYER

It is, therefore, most respectfully prayed that this Hon’ble Tribunal may

graciously be pleased to:

1. Dismiss the present original application with Exemplary cost Or

ii.  Pass any such other order as may deem fit.

-

(\7 \ THROUGH
PRIYANKA SWAMI
Advocate
Counsel for SEIAA, U.P.
F- 13, Ground Floor,
Jangpura Extension,
New Delhi- 110014
Date:4.05.2024
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IN THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
IN
ORIGINAL APPLICATION NO. 188 OF 2023

IN THE MATTER OF:-

GAURAYV KUMAR «APPLICANT

VERSUS

STATE OF UP & ORS. ..RESPONDENTS

— AFFIDAVIT
.-\ﬂ_-l)_}\'il of Sh. Anurag Kumar Yadav, aged about 48 years s/o Sh. P N Singh.

%/ presently posted as Deputy Director, Regional Office. Noida, Directorate of

GbI\
(@)}

"", . ./That T am posted as stated above and well conversant with the facts of

~y

Environment, UP, having office at E-12/1, Noida. Uttar Pradesh.

~—— the present case and as such competent to swear this affidavit before this

Tribunal.

(3]

That the accompanying reply has been drafted by our counsel upon my

instructions.
3. That the contents of the accompanying reply are true and correct and the

knowledge has been derived from official records and nothing material

XX

DEPONENT

has been concealed there from.
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VERIFICATION ’ j
Verified on solemn affirmation at New Delhi on this o) L“\ day OLM_J;)’_H]M_

that the contents of the foregoing affidavit are true and Sorrect to the best of
N ST

_—my-Knowledge and no part of it is false and nolhiiiﬁ“‘;m{atcrial has been
-
concegled there from.

DEPONENT

")
Noq_;é_rﬂ-;, uBLIC

(INDIA)

04 MAY 2024

g
" ‘| hﬂ./}{_/
7

—
—
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e,
fgwe / wew-uig,
oy wida fadwe gouies Wi, Somo,
vafaRYy e, Jowo,
fata @ve—1, T TR, FETE |
Har 4,
Wy g,
amdoto fdem,
TR, FF E Sieary SReeE 3,
"G AT, 7Y fRwen |
HiE £56 /fofaw afid FHo-6463 /2021 femid 6 TR, 2023
m District Survey Report (DSR) @ $1HIa" & WA= H |

U GUERY, & U@ Goarg GREd FEey ARG TR @ JfRE Ho-2276
fevi@ 11-06-2021 BRI Uy Widy wafawv ware affdes wiltieww, Sowo vd v Wil
fordrst weuias W, Sovo (1 @ 2) @ TR fv T €1 v, @9 W@ waay oftadE
WaeE AN WonR W fefm doamdovo sl 2006 (em  wemm) #
THogovosio /Yogoenovote & @Rl-giftwt W foen wdswm RO (psk) @
i / wAied 5l o @ e w8 2

2~ O, & U Wey 9iedd waed WRa TeR 9 e oamsono s
- 5.0. 141(€) BFIF 15 T, 2016 A R Wl RO & W o Foeag S@
far T 8-

“The District Survey Report shall be prepared for each minor mineral in the district
separately and its draft shall be placed in the public demaln by keeping its copy in Collectorate and

posting it on district's website for twenty one days. The comments received shall be considered
and if found fit, shall be incorporated in the final Report to be finalised within six months by the

DEIAA” Seorayg & f adam d Soandovono sftas ¥ w6 &)

Original Application MNo. 403,/2022 (.A. No.133/2022) Daljeet Singh Applicant f-'mus State
of Uttar Pradesh & Ors. § A0 Usodfiodln =15 feeeh g fawia s0-06—2022 (o) amdw
uiita forn man forea g ofw feag € —

"8 In the meanwhile no lease shall be granted and also no mining shall be commenced in any of the
mining sites in District Saharanpur, Uttar Pradesh before completion of replenishment study,
updation of DSR and grant of environmental clearance/CTECTO on the basis thereof In
accordance with SSMG, 2016 and EMGSM, 2020."

- U D TR A I T € % o vew e, ¥ R g Rifte adie
No 3661-3662 of 2022, The Swte of Bihar and others Vs, Pawan Kumar and Others & Ors, i
District Survey Report (DSR) & W # 1@ 10~11-2021 &1 fAen ®e & waw ¥ ey
e wika fsan &

The directions issued by the Tribunal vide judgment and order dated 14th October 2020, are
substituted as follows:

(i) The exercise of preparaiion of DSR for the purpose of mining in the State of Bihar in all the
districts shall be underiaken afresh. The draft DSRs shall be prepared by the sub-divisional



1111

committees consisting of the Sub-Divisional Magistrate, Officers from Irrigarion Department, State
Pollution Control Board or Commitiee, Forest Depariment, Geological or mining afficer. The same
shall be prepared by undertaking site visits and also by using modern technology. The said draft
DSRy shall be prepared within a period of 3 6 weeks from the date of this order. After the draft
DSRs are prepared, the District Magistrate of the concerned District shall forward the same for
examination and evaluation by the SEAC. The same shall be examined by the SEAC within a period
af 6 weeks and its report shall be forwarded to the SEIAA within the aforesaid period of 6 weeks
from the receipt of it. The SEIAA will thereafier consider the grant of approval to such DSRs within
a period of 6 weeks from the receipt thereon,

(i) Needless 1o siate that while preparing DSRs and the appraisal thereof by SEAC and SEIAA, it
should be ensured that a strict adherence 1o the procedure and parameiers laid down in the policy
of Samuary 2020 should be followed;

4~  yateRw, 99 U9 dory viadE FETeE AN SYeR A8 faee g Pt -
“Enforcement and Monitoring Guidelines for Sand Mining” 2020 @ R 4.1.1 (a) ® fr1ae

Teoifaa B

“District Survey Report for sand mining shall be prepared before the auction/e-auction/grant of
the mining lease/Letter of Intent (Lol) by Mining department or department dealing the mining
octivity in respective states.”

B I ¥ WE 3 f& “enfarcement and Maonitoring Guidelines for Sand Mining” 2020 %
ufterl & arEr Rren wdem RAE (osr) @ fmr g AR @ s, e 9Ed
FAIG B e W @ waw 4 dovndovo afing # o1 wiem 7 BM @ aww w@
0 T /"0 THoSHoEi0 @ eH & gftena wew @ Refa 9o & T 2

I e € o foren wdem RUE (psk) @ T g1 &) QAR @1 WRefl, @
gfte &v @ FE G a A0 SeEed U, 98 e g fler we @ wed 4 wita
amew R 10-11—2021 v wataww, @ @ Werary uRad sEe, WA wer g e
$00T0N0 SiftINgE, 2006 & WMl B gfema vew gy fren wdew ROE (osk) B
YHIEA & e TR B W § A UgH T FT T Y |

WA,

e e e

PRS-

frdws/ wew-ufE
v /ol anfie Ho—6463 /2021, HRIEIE
wiofafy fFefafta @) qoarl @ amvwae safed &g o &
|, 3N & WiYE, vaE, & Ud Toan uNade SAnT-7, S090 A, T |
2. v, o (e wie Peem, sot 9@

(ameiy frard)
feve / wew—wfig
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A-L-11011/13/2021-1A-11(M )
L P, 3011/2023
"b%.; d}v,
-%6'3%@“' F.No. L-11011/13/2021-IA-11 (M)
. % 2> Government of India
_ﬁ%" Ministry of Environment, Forest and Climate Change
- Impact Assessment Division
2nd Floor, Prithvi Wing,
Indira Paryavaran Bhawan,
Jorbagh Road, Aliganj,
New Delhi-110 003
Dated: 4th December, 2023
4 To,

¥

The Member Secretary

State Level Environment Impact Assessment Authority
Directorate of Environment

Vineet Khand 1, Gomti Nagar,

Lucknow, Uttar Pradesh 226010

Email: doeuplko@yahoo.com

Sub: Clarification regarding District Survey Report-reg.

Sir,

This is with reference to the letter no. 656/Civil Appeal no.
6463/2021 dated 16.11.2023 regarding seeking clarification on District
Survey Report (DSR).

2. The matter has been examined in the Ministry. In this context, it is
informed that, as per Ministry's notification dated 25.07.2018, the DSR is
prepared by the District Authorities and it should be in sync with
Sustainable Sand Management Guidelines 2016 & Enforcement and
monitoring Guidelines for sand mining 2020.

3, Further, the Hon'ble NGT vide its order dated 29/9/2022 in OA No.
34 of 2022 titled Subhash Bhai Ishwar Bhai Parmar vs State of Gujarat &
Ors. observed that they would like to follow the principle laid down by the
Hon’ble Supreme Court in order dated 10.11.2021 in Civil Appeal Nos. 3661-
3662 of 2020 titled State of Bihar v/s Pawan Kumar. The above-referred
order of Hon’ble SC mandates submission of DSR to State Expert Appraisal
Committee (SEAM for examination and evaluation and State Environment
Impact Assessment Authority (SEIAA) for approval.

4, This is issued with the approval of the Competent Authority.
Yours fafﬁhfuﬂy,
.|
(Dr. Saurabh Upadhyay )

1
)I % Scientist C
/ ¥ E-mail: saurabh.upadhyay85@gov.in

X Copy to:

¢ Scientist E(PV)/ Guard File

11
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Minutes of the Joint meeting of SEIAA and SEAC, U.P. held on 02.02.2024

The Joint Meeting of State Environment Impact Assessment Authority (SEIAA) & State Expert
Appraisal Committee (SEAC-1&2) was held in Directorate of Environment, U.P. on 02.02.2024,
following members were present in the meeting:

1. Smt. Mamta Sanjeev Dubey
2. Shri Rajive Kumar

3. Dr. Harikesh Bahadur Singh
4, Shri Ashish Tiwari

5. Shri Sanjeev Kumar Singh

6. Shri Paras Nath

7

8

9

Chairman, SEIAA, U.P
Chairman, SEAC-1

Chairman, SEAC-2

Member Secretary, SEAC-182
Member Secretary, SEIAA, U.P
Member, SEIAA, U.P

. Dr, Brij Bihari Awasthi Member, SEAC-1

. Shri Umesh Chandra Sharma Member, SEAC-1

. Dr. Ratan Kar Member, SEAC-1
10. Shri Om Prakash Srivastava Member, SEAC-1
11. Dr. Amrit Lal Haldar Member, SEAC-2
12. Dr. Dineshwar Prasad Singh Member, SEAC-2
13. Shri Tanzar Ullah Khan Member, SEAC-2
14. Prof. laswant Singh Member, SEAC-2

15. Dr. Shiv Om Singh

16. Shri Amit Kaushik
13- Dr. Rjak Hishva

Member, SEAC-2

Joint Director, Mining Directorate, UP
MEMBER SERC—

In the joint committee following agenda were discussed and resolved:-

Agenda-1 - Regarding procedure for approval of D.5.R. {District Survey Report)

1. The detailed Standard Operating Procedure (S.0.P.) regarding preparation and
modification of D.S.R. for Sand Mining or R.B.M. and for in-situ rocks were discussed and
formulated.

2. It was resolved that the Secretariat shall forward the approved SOP for preparation and
modification of D.5.R. for Sand Mining or R.B.M. and for in-situ rocks to Director—Geology
& Mining for its effective implementation by respective Districts. (SOP attached as
Annexurel &2)

3, It was further resolved that all DSR received by SEIAA/SEAC shall be forwarded to D.G.M.
by Member Secretary/Nodal officer SEAC for comments and suggestions.

12
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Agenda-2 - Regarding grant of Standard-TOR as per MoEF&CC O.M. dated 6-May-2022

1. It was deliberated that Standard-TOR issued by MoEF&CC can be issued by M5-SEAC
adding some additional conditions approved by SEIAA/SEAC, on the basis of experience
gained in past 1 to 2 years.

2. In case of Mining of Minor Mineral Projects, the Standard-TOR can be granted on case to
case basis, as per MoEFCC circular F. No. 1A3-22/15/2022-1A-3 dated 06.05.2022 Mining
Department, UP will certify whether the case under consideration is a green field project
or a brown field project. If the case under consideration is a brown field project then
details of previous E.C. should also be submitted by Mining Department.

sk o
(Shri Sanjeev Kumar Singh) (Shri Ashish Tiwari)
Member Secretary, SEIAA Member Secretary, SEAC-1&2

13
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STANDARD OQPERATING PROCEDURE

Preparation/Modification of D.S.R. for in-situ rocks by
District Level Sub-Divisional Committee and

its Appraisal/Approval by SEAC/SEIAA, U.P.

Issued by — Joint Committee of SEAC, SEIAA and DGM, U.P.

Page 10f 11

14
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e Procedure for Preparation of DSR by respective District of Uttar Pradesh

SL. No | Details Action Required

/ Step

| Formation of Sub-Divisional Committee (SDC) in the district by District [e D.M. shall issue an Office
Magistrate comprising Sub-Divisional Magistrate, Officers from Irrigation Memorandum regarding
Department, State Pollution Control Board or Committee, Forest| nomination and formation ol Sub-
Department, Geological or Mining Officer. Divisional committee in the
Reference — Para 14(i) of the Hon'ble Supreme Court Judgement delivered - district.
in Civil Appeal — 3661-3662 of 2020 in the matter of State of Bihar and
Others Vs. Pawan Kumar and Others Eic.

2 Preparation of DSR — DSR which is a technical document shall be | e The sub-divisional committee

prepared in line with the Schedule-I1 of the MoEF&CC Notification dated
dated 25-July-2018. The contents of DRAFT DSR shall be as under:-

 Contents of Report
1. Introduction
2. Overview of Mining Activity in the District (brief history of old
working, pre-existing and proposed mining activities).
3. General Profile of the District
4. Geology of the District
5. Drainage of lrrigation pattern.
6. Land Utilisation Pattern in the District: Forest, Agricultural,
Horticultural, Mining ele.
7. Surface Water and Ground Water scenario of the district

(SDC) will prepare the draft DSR.
If required the SDC may take
help/assistance of QCINABET
Consultants, DGM  Approved
Exploration Agencies as per
Government  Order ref. no
1659/86-2023 dated 17-May-2023
issued by Secretary Geology &
Mining.

Additionally, the SDC may also
take help/assistance of renowned
academic institutions/ Universities

Page 3 of 11

16
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13. list of Letter of Intent (LOI) Holders in the District along with its
validity as per the following format :-

14, Total Mineral Reserve available in the District,

a) S1. No.

b) Name of the Mineral

¢) Name of the Lessee

d) Address & Contact No. of Letter of Intent Holder
¢) Letter of Intent Grant Order No.& date

f) Area of Mining lease to be allotted

g) Validity of Lol

h) Use (Captive/Non-Captive)

i) Location of the Mining lease (Latitude & Longitude)

15. Quality /Grade of Mineral available in the District

16. Use of Mineral

17. Demand and Supply of the Mineral in the last three years

18. Mining leases marked on the map of the district

19. Details of the area of where there is a cluster of mining leases
viz. number of mining leases. location (latitude and longitude)

20, Details of Eco-Sensitive Area, if any, in the District

21. Impact on the Environment (Air. Water, Noise, Soil. Flora &
Fauna, land use, agriculture, forest ete.) due to mining activity

rainfall, IMD  data, river
geometry, updated geology (if
any), water table, population data
ete. as such parameters generally
change in every 5 years.

e The source of secondary data used

in DSR should have proper
citation reference and in case
primary data has been collected,
then the name and details of
experts involved in collection and
synthesis and interpretation of
data will be mentioned in the
DSR.

It should be specifically ensured
that DSR is the district specific
environmental document in which
all the environmental and safety
parameters as per the guidelines
and notifications should be
covered and reflected in the DSR
document.

For this a district specific mineral
resource map shall be prepared in

Page 5 of 11

18



1120

TT 409 aded

"PAIDAYJI A [[BYS SANINOSI

[eaaunu pasojdxa yum SUoje SIAL
jo swaned aSeumip Ayl YaIgm

[ “uoneSnsaaur pjay uo paseq paeno[es aq ol St 22IN0SAI a|qEauII 3|

‘afewn auosp/adewn anjpaies uo psodap

Jjgeaul Ayl yew pue Luuapt Apesjd pnoys aseaj pasodosd ayy
‘2das

Aq paredord aq ospe [eys suodar uonewnsg/uoneayuay nsodaq pue
juawnredac] 18210 pue UONESLL] WOk UaNE] 3q [[IMm DON 35IM 3sBdT]
(0Z0Z-WSOIWNT S0 L9 01 9 ~28Dg — aduatajay)

HSC Yei( 24l 0] AUNXIUUR SB PISOIUI 3G [[IM YIIYM OZOT-Tuluiy
PURS 10} S2UI[ApING FULIOPUOW ¥ JUALUdI0JUL Ul papiaoad o) ay)
1ad se pamdaid aq os[e [[PYs Al-MNXAUUY 0) [-RANXIUUY S DYV

HONBWLIOJ UL 1210 AUy “LT

1OLISIC] AU} Ul pauRIS Apeadje

sasea] jo 1wadsar w uowdojaasp 1jeg usdID pue uonevlueld "9g
(pannugns aq 01 spaau os[e

S1 SISO[NoJagN | W SIsost|l§ Jo siuaned jo Jaquunu Jo Bep IBIA-9AY
1SP7]) IDLISIC] YY) Ul Sansst ijEaf] [puonrdndd oY) Jo s|miaq "¢
un| ] WAAFeURN JNSUSIC] WY T

(uepd vonewedal pasodoad

“uonendas pue sapru 1ad se juawannbal ‘omsip o wr pajuawapdu
Apeage 2onowid 153q) BAIE INO  PAUTN JO  UONBWESY €T
JuauoIAUTg

ap uo Fuiupm jo pedun iy MESUIW 0] SANSEAPN [RIpAWRY] TT

19



1121

geology of the area, site conditions locations. depth of mineral
availability and other geomorphic features.

Once the Draft DSR and Annexure 1 to IV is prepared, then all the SDC
members evaluate and approve it, which will be uploaded in the District
Website for 30 days for public comments/objections as well as
DM/ADM/MO office.

For this the notification should be issued by District Authority about draft
DSR for suggestions/comments /objections from public in minimum two

newspapers having wide circulation. Date of uploading and last date of |

receiving suggestions/comments/objections should be clearly mentioned in
the notification.
(Reference - EMGSM- -2020, Section 4.1.1 (clause - o & p; Page-19)

|

For this a letter to the District
Information OfTice will be issued for
uploading the draft DSR in District
Website for 30 days.

The Draft DSR shall be withdrawn from District Website after 30 days and
SDC Members shall conduct a joint meeting to mitigate/resolve the public
comments/objections received. if any. (Reference - EMGSM- -2020,
Section 4.1.1 (clause — p; Page-19)

In case no objection/comments are received then Mining Officer will issue
a Certificate that no comments/objections have been received in the period
of uploading.

For this a joint meeting of SDC
Members is required for final drafi
DSR examination/evaluation.

Thereafter. the draft DSR shall be linalized including Annexure-l1 to
Annexure-VII which will be signed by all SDC Members and then
forwarded to D.M. for perusal and approval.

For this a recommendation of SDC
Members is required who will
finalize the draft DSR and forward it
to the D.M.

e« The DM shall forward the proposed DSR  to  SEAC

e The DM of respective district

Page 7 of 11
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o The SEAC shall examine the draft DSR within a period of 6 weeks and
its report shall be forwarded to SEIAA.

e The SEIAA on receipt of SEAC recommendation report shall consider
the grant of approval of DSR within a period of 6 weeks.

Reference — (Section 14l & ii) of the Hon'ble Supreme Court Judgement

delivered in Civil Appeal — 3661-3662 of 2020 in the matter of State of

Bihar and Others Vrs. Pawan Kumar and Others Eic.)

The DSR being a public document
after approval shall be signed with
seal (in each page of DSR) by the
competent authority of SEIAA and
will be uploaded in the respective
district portal within a week.

Page 9 of 11
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Checklist for examination / approval of DSR by SEAC/SEIAA of Uttar Pradesh

Checklist/ Examination Details

Yes/ No

Office Order of DM/ADM regarding formation of Sub-Divisional Committes in District

DSR technical document signed by all the Sub-Divisional Members having following annexure:

9.

R e

Primary DSR which requires addition/modification.

Draft Modified/ Revised DSR Document.

Annexure-1 to VI,

Lease wise NOC from Irrigation and Forest Department.

Revenue report and resource evaluation/ reserve estimation.

Notification regarding the constitution of the SDC.

Minutes of the SDC about draft DSR.

Office order for uploading the draft DSR in the district website for a period of 30 days along with newspaper
notification.

Minutes of the SDC recommending draft DSR.

Office Order of DM/ADM/Competent Authority regarding uploading of Draft DSR in District Website for 30
days for public comments/objections.

Period/Dates of DSR uploaded in District Website.

Minutes of joint meeting of Sub-Divisional Members to mitigate/resolve the public comments/objections

received, ifany, After 30 days.

Lease wise NOC from Irrigation and Forest Department,

Deposit verification/estimation Report. Revenue report

Page 11 of 11

24



1126

25



1127

STANDARD OPERATING PROCEDURE

_:.EEE:::\Z:Qm__._.nm:c: of D.S.R. for Sand Mining or R.B.M. by
District Level Sub-Divisional Committee and

its Appraisal/Approval by SEAC/SEIAA, U.P.

Issued by — Joint Committee of SEAC, SEIAA and DGM, U.P.

Page 1 of 10
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- 1129

e Procedure for Preparation of DSR by respective District of Uttar Pradesh

Action Required

Formation of Sub-Divisional Committee (SDC) in the district by District |
Magistrate comprising Sub-Divisional Magistrate, Officers from Irrigation
Department, State Pollution Control Board or Committee. Forest

Reference — Para 14(i) of the Hon'ble Supreme Court Judgement delivered
in Civil Appeal — 3661-3662 of 2020 in the matter of State of Bihar and

e D.M. shall issue an Office
Memorandum regarding
nomination and formation of Sub-
Divisional committee in the
district.

Sl. No | Details
/ Step
I
Department, Geological or Mining Officer.
Others Vs. Pawan Kumar and Others Ete.
2

Preparation of DSR — DSR which is a technical document shall be
prepared in line with the MoEF&CC Notification, dated 15/01/20216,
dated 25-July-2018 and ESMMG 2020. The contents of DRAFT DSR shall
be as under:-
o Contents of Report
1. Introduction
2. Overview of Mining Activity in the District (briel history of old
working, pre-existing and proposed mining activitics).
3. List of Mining Leases in the District with location, area and period
of validity.
4. Details of Royalty or Revenue received in last three years.
5. Detail of Production of Sand/Morrum/RBM or other minor
mineral in last three years.

e The sub-divisional committee
(SDC) will prepare the draft DSR.
If required the SDC may take
help/assistance of QCIUNABET
Consultants, DGM  Approved
Exploration Agencies as per
Government  Order ref. no
1659/86-2023 dated 17-May-2023
issued by Secretary Geology &
Mining.

e Additionally, the SDC may also
take help/assistance of renowned
academic institutions/ Universities

Page 3 of 10
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f) Length of area recommended for mineral concession.(in Kms)

g) Average width of area recommended for mineral concession (in
meters)

h) Area recommended for mineral concession (in square meter)

i) Mineable mineral potential (in metric tonne) (60% of total
mineral potential)

15. Mineral Potential:-

a) Boulder (MT)

b) Bajari (MT)

¢) Sand (MT)

d) Total Mineable Mineral Potential (MT)

16. Annual Deposition:-

a) River or Stream.

b) Portion of the river or stream recommended for mineral
concession.

¢) Length of area recommended for mineral concession.(in Kms)

d) Average width ol area recommended for mineral concession (in
meters)

¢) Area recommended for mineral concession (in square meter)

f) Mineable mineral potential (in metric tonne) (60% of total
mineral potential)

¢) Total for the District

o After this Annexure-I to Annexure-IV shall also be prepared as per
the format provided in Enforcement & Monitoring Guidelines for Sand
Mining-2020, which will be enclosed as annexure to the Draft DSR

rainfall, IMD  data, river
geometry, updated geology (if
any), water table, population data
ete. as such parameters generally
change in every 5 years.

The source of secondary data used
in DSR should have proper
citation reference and in case
primary data has been collected,
then the name and details of
experts involved in collection and
synthesis and interpretation of
data will be mentioned in the
DSR.

It should be specifically ensured
that DSR is the district specific
environmental document in which
all the environmental and safety
parameters as per the guidelines
and notifications should be
covered and reflected in the DSR
document.

For this a district specific mineral
resource map shall be prepared in

Page 5 of 10
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In case no objection/comments are received then Mining Officer will issue
a Certificate that no comments/objections have been received in the period
of uploading.

= ]

Thereafter. the draft DSR shall be finalized including Annexure-1 to | For this a recommendation of SDC
Annexure-VIl which will be signed by all SDC Members and then | Members is  required who will
forwarded to D.M. for perusal and approval. finalize the draft DSR and forward it

1133

1o the D.M.

6

The DM shall  forward the proposed DSR  to  SEAC
for examination and approval,

The Member Secretary/Nodal Officer will forward it to DGM, U.P. for
comments and suggestions. The SEAC will evaluate afier getting the
comments and suggestions of DGM, U.P.

The SEAC may invite a representative of DGM, U.P. to assist SEAC in
appraisal ol the draft DSR.

The SEAC will evaluate and recommend for approval of the draft DSR
on the basis of SDC recommendations as well as DGM, U.P.
comments/suggestions,

The SEIAA may approve the draft DSR on the basis of
recommendations of SEAC.

Reference — (Para 14(1 & ii) of the Hon'ble Supreme Court Judgement
delivered in Civil Appeal — 3661-3662 of 2020 in the matter of State of
Bihar and Others Vrs. Pawan Kumar and Others Eic.)

e The DM of respective district
shall send the draft DSR, along
with following documents

Following shall be the Annexures of

the DM letter:-

1. Primary DSR which requires
addition/modification.

2. Draft Modified/ Revised DSR
Document,.

3. Annexure-1 io VIL

4. lease wise NOC from Irrigation
and Forest Department.

5. Revenue report and resource
evaluation/ reserve estimation.

6. Notification regarding the
constitution of the SDC.

7. Minutes of the SDC about drafl

Page 7 of 10
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Process Flow Chart

‘Constitution of

Preparation of
Draft DSR by SDC

Page 9 of 10
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Minutes of the Joint Meeting of SEAC -1 and SEAC-2, U.P. held on 04/04/2024

The Joint Meeting of State Expert Appraisal Committee (SEAC — 1 & 2) was held in
Directorate of Environment, U.P. on 04/04/2024, following members were in the meeting:

1. Shri Rajive Kumar, Chairman, SEAC-1

2. Dr. Harikesh Bahadur Singh, Chairman, SEAC-2

3. Shri Ashish Tiwari, Member-Secretary, SEAC - 1 & 2
4. Dr. Ajai Mishra, Member, SEAC-1

5. Shri Umesh Chand Sharma, Member, SEAC-1

6. Dr. Ratan Kar, Member, SEAC-1

7. Dr. Brij Bihari Awasthi, Member, SEAC-1

8. Dr. Amrit Lal Haldar, Member, SEAC-2

9. Dr. Dineshwar Prasad Singh, Member, SEAC-2

10. Shri Tanzar Ullah Khan, Member, SEAC-2

11. Prof. Jaswant Singh, Member, SEAC-2

12. Dr. Shiv Om Singh, Member, SEAC-2

13. Shri Amit Kaushik, Joint Director, DGM
14. Shri Naveen Kumar Das, Joint Director, DGM
15. Shri S.N. Patel, Geologist, DGM

16. Shri Rajesh Kumar, Mines Officer, DGM
17. Shri G.K. Dutta, Mining Officer, Jalaun
18. Shri Devendra Singh, Nodal Officer, SEAC-2
19. Shri Abhishek Tripathi, Nodal Officer, SEAC-1

The Nodal Officers welcomed the Chairman’s, Members and Officers of Mining Department in
the meeting which was conducted via dual-mode (virtually/physically).
In the Joint committee meeting of SEAC-1 and SEAC-2 following agenda were discussed and
resolved:-

Agenda: - Evaluation/Appraisal of District Survey Report (DSR) of District Jalaun.

Background:

In the joint meeting of SEIAA, SEAC-1 & SEAC-2 the detailed Standard Operating
Procedure was formulated for the preparation and modification of D.S.R. for Sand Mining or R.B.M.,
as well as in-situ rocks, which was send to Director, Geology and Mining by SEIAA. This SoP was
prepared in accordance with various guidelines such as MoEF&CC, Gol, Notification No. S.O.
141(E) dated 15-Jan-2016, S.O. 3611 (E) dated 25-July-2018, Sustainable Sand Mining Management
Guidelines 2016, Enforcement & Monitoring Guidelines for Sand Mining 2020, and the Hon’ble
Supreme Court Judgement passed in Civil Appeal — 3661-3662 of 2020 in the matter of State of Bihar
and Others Vrs. Pawan Kumar, along with MoEF&CC, Gol letter dated 04/12/2023.

The District Magistrate Jalaun submitted the draft DSR vide his letter no- 745/khanij-MMC-
30, dated 18-01-2024 for evaluation /appraisal/approval before SEIAA/SEAC. The draft DSR was
forwarded to the Director — Geology & Mining by secretariat for comments and suggestions. The
Director, Geology & Mining has provided his comments and suggestions vide letter no. 3452/DSR,
dated 14/03/2024 and mentioned as follows:

“... SR U IEF gRT ST debia! Affd vd fFeemed wR R afed |y gwr
SIS STl §RT WA SThe SI0UH0MR0 &l Wietor fhar am| udiefor # ywd
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Sustainable Sand Mining Management Guideline-2016, WIdRYT a9 Td SIdry,
gRad= w31 @1 SIfRgEe fadid 15—01—2016 UG i 25—4—2018 Enforcement
and Monitoring Guidelines for Sand Mining -2020 ©d SEIAA/SEAC gRI <IN
SOP & 3rgd urT r....”

The Secretariat put up this DSR in joint meeting of SEAC-1 & SEAC-2 in dated 02/04/2024.
During the meeting a presentation was given by mining officer Shri G.K. Dutta, along with other
senior officers of DGM. The committee took note that the presentation was not comprehensive and
requires modifications. The mining officer mentioned that they would provide a para-wise response to
the Standard Operating Procedure (S.O.P.) formulated by the Joint Committee of SEAC/SEIAA. It
was decided that the matter will be discussed in the next Joint Meeting of State Expert Appraisal
Committee (SEAC-1 & 2) to be held on on April 4th, 2024.

Evaluation/Appraisal in Joint Meeting of SEAC-1 & SEAC-2 on 04/04/2024

Joint meeting of SEAC-1 & SEAC-2 was again convened on 04/04/2024 for
evaluation/appraisal of DSR of District-Jalaun. Based on the documents submitted, a presentation on
Revised DSR Jalaun for River Bed Sand/Morrum Mining-2024 was made by Shri G.K. Dutta, District
Mining Officer- Jalaun along with Senior Officials of D.G.M. —UP.

Para wise response and compliance as per the “Standard Operating Procedure” formulated by the
Joint committee of SEAC/SEIAA was presented before the SEAC-1&2. On the basis of documents
and presentation the following facts have emerged:-

1. The initial District Survey Report of District-Jalaun having 68 areas was prepared in Year—
2017 in line with the MoEF Notification dated 15-Jan-2016.

2. Thereafter the updated DSR of District-Jalaun was prepared by Sub-Divisional Committee of
District-Jalaun in Year-2024 and 13 new areas has been proposed.

3. Accordingly, the revised DSR Jalaun now has total 81 Areas (i.e. 68 existing areas and 13
new areas). Lease wise area, gata/khand no., proposed minable quantity, geo-coordinates are
proposed in Annexure-1 to Annexure-7 of proposed DSR.

4. This DSR was uploaded in public domain for 30 days and no comments/objections were
received in this period.

5. The Updated DSR of District-Jalaun has been also examined by the Director, Directorate of
Geology & Mining, U.P.

6. Lease wise NOC from Forest and Irrigation Department has been obtained for existing and
proposed leases.

SEAC Deliberation:

1. SEAC asked about the address of issue in DSR related to existence of crocodile in river
bed of Jalaun?

¢ District Mining Officer, Jalaun informed that the Hon’ble Supreme Court has stayed

the Hon’ble NGT, New Delhi order dated 27/04/2023 passed in Appeal no. 07/2022

Ghanai Vs. SEIAA, U.P. & Ors. However lease wise NOC from Forest and Irrigation

Department has been obtained for existing and proposed leases. Moreover, at the time

of baseline monitoring for prior environmental clearance for each individual lease this

Page 2 of 4
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aspect will be properly looked by concerned accredited consultant hired by project
proponent.

2. SEAC asked about the status of utilization of DMF Funds?
¢ District Mining Officer Jalaun informed that funds amounting to Rs. 24 Crores have
been allotted and phase wise utilized since 2017 from DMF funds which were used
for environment conservation, creating of social infrastructure facilities, improvement
of educational institutions and other community works nearby mining areas.
3. SEAC asked about the measures taken to control illegal mining impacting environment?
¢ District Mining Officer Jalaun and Senior officials of DGM informed that under the
Integrated Mines Surveillance System, all the operative mine areas are geo
fenced, CCTV cameras at the mines are installed, Weigh Bridges are fitted with
CCTYV cameras which are integrated with centralized Command Control Centre at
D.G.M. Head Quarter with the help of which the activities are monitored on 24x7
basis. Artificial Intelligence software based Check gates with CCTV are installed in
various locations to control illegal mining activity including overloading, for the
control of illegal mining and illegal transportation, Task Force has been constituted at
D.G.M. Head Quarter Level, there is provision for execution of mining lease deed
only after physical demarcation. Compensations are imposed on observed faults as
per provisions of UPMMCR-2021.
4. SEAC asked about the status of compliance of Environmental Clearance conditions
imposed on lease holders?
¢ District Mining Officer Jalaun informed that EC compliances are submitted to various
authorities as per the terms and conditions of EC. DSR is a district planning
document for five years and prepared as per MoEF Notifications / Guidelines
covering all the chapters.
5. SEAC asked on the method adopted for verification of mineral deposits which are
recommended in DSR?
¢ District Mining Officer Jalaun informed that prior to auctioning/recommending a
lease, a joint survey of Officials of Revenue Department, Mining Department,
Survayour and Lekhpal is done to verify the status of mineral deposits. Lease wise
recommendation reports are made as compliances.
6. SEAC asked about the status of lease wise latest maps using LIDAR technology?
¢ District Mining Officer Jalaun informed that currently cadastral maps are used in the
joint survey and in drone based technology shall be used, as part of future planning,
7. SEAC asked that how is sustainable mining ensured in district?
e District Mining Officer Jalaun informed that leases are auctioned on the basis of
demand and supply arising from the markets and rest of the mineral in balance leases
is conserved for further demands.

The joint committee after detailed deliberation recommended to approve the District
Survey Report (DSR) of District-Jalaun along with following conditions:

1. The period of validity of Revised DSR Jalaun-2024 shall be 05 years from the date of its
approval.

2. If any new lease is identified, its validity will be co-terminous with the validity period of
current DSR and Sub-Divisional Committee will follow the entire procedure every time on
the basis of existing DSR.

Page 3 of 4
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3. After approval of DSR from SEIAA, the District Administration shall upload the DSR in
public domain along with Lease Wise Digital Maps showing the status of deposits and pillar
wise coordinates of existing and proposed areas.

4. The District Administration shall utilize the District Mineral Foundation Funds as per
notification no. 866/86-2017-132/2016 dated 15/05/2017 issued by Department of Geology
and Mining, Government of U.P. or any modification in it by competent authority.

5. The District Administration shall periodically conduct audits of operative mine leases using
drone based survey and take corrective measures in case of adverse observations and a
quarterly report on this shall be send to SEIAA as compliance.

The meeting ended with a vote of thanks of Chairman.

(Ashish Tiwari) (Dr. Ajai Mishra) (Dr. Brij Bihari Awasthi)
Member Secretary, SEAC-1 & 2 Member, SEAC-1 Member, SEAC-1
(Dr. Ratan Kar) (Umesh Chandra Sharma) (Dr. Dineshwar Prasad Singh)
Member, SEAC-1 Member, SEAC-1 Member, SEAC-2
(Dr. Amrit Lal Haldar) (Tanzar Ullah Khan) Prof. Jaswant Singh)
Member, SEAC-2 Member, SEAC-2 Member, SEAC-2
(Dr. Shiv Om Singh) (Rajive Kumar) (Dr. Harikesh Bahadur Singh)
Member, SEAC-2 Chairman, SEAC-1 Chairman, SEAC-2

Nodal, SEAC-1 & Nodal, SEAC-2

MoM prepared by Secretariat in consultation with
Chairman & Members on the basis of decisions
taken by joint committee during the meeting.
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